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516.9.9: I have heard Mr • G .A .R .l)ora 1eared Coutse1 

for the petitiofler and Mr. B.Pal leaned Seiior 

$tandirg Coinisel for Rai].way Administration at some 

length. The undisputed posit ion is that due toc ertai 

wrong understanding the judgment was not irnplemeted 

but in the meanwhile the interim order has been 

implemented. In such circumstances, the proceeding 

for contempt is dropped. 
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